
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 13/08/2026

(1997) 11 MP CK 0011

In the Madhya Pradesh High Court

Case No : Writ Petition No. 1506 of 1997

Hukumchand Rolling Mill APPELLANT

Vs

CCE (A) and Another RESPONDENT

Date of Decision : 12-11-1997

Acts Referred:

Citation : (1998) 74 ECR 728

Hon'ble Judges : Deepak Verma, J

Bench : Single Bench

Judgement

Deepak Verma, J.—Petitioner''s grievance is that even though it has preferred an
appeal before respondent No. 1, against the order passed by respondent No. 2,
some time in the month of July, 1997, along with an application for stay, but the
same have not been taken up for consideration.

2. Shri B.G. Neema appearing for the respondents submits that respondent No. 1
is now taking up appeals according to serial number and is giving preference to
those appeals in which directions have been given by the Court. He further
submits that there is no reason why respondent No. 1 should not take up
petitioner''s appeal if an application for urgent hearing of the same is made. Shri
Upadhyaya then submitted that application for urgent hearing has also been
submitted, but even then the appeal has not been taken up for consideration.

3. In this view of the matter I direct respondent No. 1 to take up petitioner''s
appeal as also the application for grant of stay within a period of three weeks
from the date of communication of this order. It is expected that within the said
period specified herein respondent shall take up petitioner''s appeal as also the
stay application. It is further directed that during the aforesaid period of three
weeks, respondents shall not take any coercive measures against the petitioner.

4. With the aforesaid observation the petition stands finally disposed of. CC in 2
days.
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